- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

HYDERABAD
0.ANO.1392 OF 1997. " DATE OF ORDER:24-8-1999
BETWEEN:
N.V.S.Sastry. e Applicant
And

1. The Chief Engineer, Telecom Civil Zone,
5-1-883, Koti, Hvderabad.

2. The Chairman, Telecom Commission,
New Delhi. [P Respondents

COUNSEL FOR THE APPLICANT :+ Mr. K.Vcnkatcshwar Rao
COUNSEL FOR THE RESPONDENTS :: M. B.Narasimha Sharma
CORAM: :

THE HON'BLE SRI JUSTICE D.H.NASIR, VICE CHAIRMAN

THE HONBLE SRI RRANGARAJAN, MEMBER (ADMN.)

ORAL ORDER (PER HONBLE SRI RRANGARAJAN, MEMFBER (A) )

Heard Mr. K. Venkateshwar Rao, learned Counsel for the Applicant and Mr.

B. Narasimha Sharma, learned Standing Counsel for the Respondents. |

50 |




2. This OA is filed for the following relief's:-

"iy To call for records relating to  office order
No0.9(10)/97/CE(Civil)/831, dated 30-9-1997 issued by the Chief Engineer,
Telecom Civil Zone, Hyderabad and quash the same by holding the action of
the respondents in modifying the date of ECR promotion of the applicant from
9-9-1992 to the date of assurﬁpﬁon of charge namely 29-9-1995 and
consequently seeking to recover the alleged excess amount as illegal, arbitrary,

discriminatory and violative of Articles 14 and 16 of the Constitution.
1i) To suspend the operation of the office Order No.9(10)/97/CE
Civil/831, dated 30-9-1997 issued by the Chief Engineer, Telecom Civil Zong,

Hyderabad."

3. It 1s now stated by the learmmed Counsel for the Applicant that this OA is not

pressed.
4, Hence, the OA is dismissed as not pressed. No costs.
( RRANGARAJAN ) _ ( DHNASIR )
MEMBER (A) VICE CHAIRMAN
DATED this the 24" day of August, 1999 ﬂﬂg
Dictated in the Open Court
s 2%
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ﬁtNTHAL ADMI“ISTﬁRTIUE THIBUNHL HYOERABAD BENDM AT HYDERADAD,

ist Floor, HrCA 3havan, ppeCubl.as Sardeng Hyda: bad-500004;R; Py !
ORIGINAL APILIGATION NGO, OF 199
Applicant(s) /s 1332 sondent(s) O
NelVe.S,58aCry

By Advocﬁté Shri- Chief Eﬂginaer. Telecon Civil Zene, Koti,Hyd
N a & st.

ent u'.td Sl |
K.Uenkétasu&ra!éﬁf/c ntral Govt.Standing Counsel) _

TQ‘ ' Gri.N.R.0evaraj, Sr.005C.

Rwl,~ The Chief {nginocr, Telegom Civil Zone, 5~1-885, Kothi, Hyd,
=2, The Chojrmm , Telecon Gommission, Neuw Daglhi,

Whereds an application Piled by the above named applicdnt .
under Section 19 of the Admiristrative Ttibunal act,;1985 as -
if the copy annexed Mefeurto Has been registeﬁed‘éhd Lpon
praliminary hearing the TriBUhal has admitted the adfiplicatiof.

Notice is hereby given td you that if you ulth to contest _

the appllcatlon, you may file your reply dlufg uxtH the docutient

in support theredf and aFter soru1ng copy 6f the dgame o# the
appllcant or his* Legal Dractltloner u1th1n 30 days of fegeipt of

the notice before this TrlbUnal either in persgh or through- a .
Legal Prectitioner/ Presentifg Tfficer appointad By vou in

this behalf, In dePault, the said applicatiod may be Redsd rg
decided in your alsence oA of &fPtaer that datg UlthDUt any
furthar Notice.

Issued under my hand did the seal of the Tribuhal

Tﬁls the i s e N T 4d8y of & v 4+ . s « : J98
‘ Tuentysecand Jetober, . 7
L ]

//sv DRDE? OF THE TQIBUN«L//

i

s T
FBA REGISTRAR,

Date:
27=1(~19097,

OKﬁ,\%’




R

'8.R. No. Di SP‘aCT

| Administrative Tribunal
-, at Hyderabad
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QY | o
In the Andhra-Pradesh Administrative Tnbunal B
at Hyderahad o

0. A. No.

(NS TEENRNER

|
V202 of199 ol | |
[ |J;
‘ Applicant '
Petitioner y

. : T : ' Respondent I
by O
) ' - Applicant !
' ' o Petitioner v
S Respondent
|

va N N Sa &

ar do hereby appeint and ri‘a—tain. ‘
. : I

1
‘

" In the above Petiti

ven @«4’”’””

T N V 5—‘, M (/W'va(

: Advocate’s of the High Court to appear fct me/fus in above Petition and
to conduct and prosecute (or defend) the and all proceedings that may be takan in respect of any
application connected with the same any degree or order passed therein including all application

" for return of documents or the receipt or any moneys that may be payabla to me/us in the said
Appeal/Patition and also to appear in all application under Clause XV of the Lettar Patent and

in all apphcanons for review and for leave to the Suprame Court o ingia.

e

{ Certity that the coftefits of this VAKALAT were redout and expliined in Eﬂgllaﬂ
in my presence to the executanis who appeared perfecﬂy to understand

and TelugU e i cersasvrsome -
the same and made his/her/their signature of mark in my-presence,

]W*\’\ day of C)(/\, 199 .:,'-—-—
Advoc Hy ré@}

4

E;_(ecuted before me this




9
s PPt N At i

Cehtr’al Administrative rlbunal

‘Hyderabad, Bench Hyderabad..”

OAfa;n No. /_@9% of wsj

N.R. DEVARAJ

ADVOCATE
Standing Counsel for Railways
Senior Standing Counsel for Central Govt.

---Counsei tor ﬁ;}ﬂ ‘ l ﬁ")ﬁ(m

Address for Service : -{ Phone : 7610600

Plot No. 8, Lalilh;‘anagar
Jamai Osmania,

" Hyderabad - 500 044,
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HYDERABAD.

OA./ % No. /L9

BETWEEN

o

% . NV S Shmﬂm(j

Clvad Frag a@(@im\’)
Tolleenw XA 20,
Kb, s s

MEMO OF APPEARANCE

tral AdmmlstratlveTrlbunal Hyderabad Bench

———

of 199‘7‘

N
|

Applicant (s} |
|
X
!

Respondent (s} -

L To,
3

P it "." e )
i N.R. Devaraj, Advocate, having been authorised................. :

(here furnish the particutars of authonty)

by the Central/State Government/Government Servant! —......autharity/carporation/societ nol'i7
fied under Sec. 14 of the Administrative Tribunals. Act, 1985. Hereby appearfora.ppheanﬁe .’

fRespondent®™o............coooevereennenne.
aforesaid case. '

Place : Hyderabad.

Date:éefﬁ-?@

Address of the Counsel for ervice
Plot No.8, Lalithanagar

------------------------

\ N.R. DEVARAJ k
" | Standing Counsel for Railways |
Jamai Osmania | ' - Senior Standing Counsel for Central Gowvt.
Hyderabad - 500 044, -






